FORM - A

PUBLIC AN

NOUNCEMENT

(In(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
solvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF M/s MONOREX PVT LTD

RELEVANT PARTICULARS

1. | Name of corporate debtor MONOREX PVT LTD
2. | Date of incorporation of
corporate debtor 09-12-2011
3. | Authority under which corporate :
debtor is incorporated / registered Registrar of Companies-Chennai (Tamil Nadu)
4. | Corporate Identity No.of
corporate debtor CIN: U17121TN2011PTC083498
5. ::gr:rsl:c?; :I\z 1;iegiséc:,red off;ce No.29, KNS Estate, Karpagambal Nagar,
cipal office (if any) o M i, Tami i
ol e y) ylapore, Chennai, Tamil Nadu. 600004, India
6. !nsolvency commencement date
In respect of corporate debtor 4Tih Fekuary, 2018
7. Estimated date of closure of
insolvency resolution process e
8. Nfat?:e 'and registration number M. Murugesan
of the insolvency professional IBBI/IPA-002/IP- g
ool e /IP-NO.0527/2017-2018/11679
professional
9. Addlie?s and e-mail of the interim | M. Murugesan,
resolu ion professional, as Block C, 3 D, Aishwaryam Apartments, 102/103
registered with the Board Barakka Road, Secretariat Colony, Kil;,>auk, Chénnai,
Tamil Nadu 600010.Email: vasamu60@gmail.com
10.| Address and e-mail to be used for | M. Murugesan,

correspondence with the interim
resolution professional

5th Floor, Krishna Complex, 46B, South Boag Road,
T Nagar, Chennai, Tamil Nadu 600 017.
Email: monorex.cirp@gmail.com

11.

Last date for submission of claims

18th March 2019

12.

Classes of creditors, if any, under
clause (b) of sub-section (6A) of
section 21, ascertained by the

Not applicable

13.

interim resolution professional

Names of Insolvency Professionals
identified to act as Authorised
Representative of creditors in a
class (Three names for each class)

Not applicable

14.

(a) Relevant Forms and
(b) Details of authorized
representatives are available at:

Web link:
http:/lwww.ibbi.gov.in/downloadform.htm|
Physical Address-same as point 10 above

Notice is hereby
commencement of a corpora
Chennai on 27th February, 2019.
The creditors of M/s.Monorex
claims with proof on
the address mention
The financial creditors shalls

financial creditor ; .
ft\s choice of authorised representative from among the three insolvency profess; onals
listed against entry No.13toactas authorised representative of the class [specify ass|
iguFbc:\?;ggﬁ offalse ormisleading proofs of claim shall attract penaties.

- Sd/-
Place: Chennal MM
Vur!
| Date: 06/03/2019 Interim Resolution profe:é;iisnz':

given that the National Company Law Tribunal has ordered the
te insolvency resolution process of M/s.Monorex Pvt Ltd

Pvt Ltd, Chennai are hereby called upon to .
or before 18th March 2019 to the interim resoluzm prosf:ts):;:nt:le;:
ed against entry No. 10. ~

ubmit their claims with proof by electronic means only. Alloth
itthe claims with proofin person, by postor by electronic meansl. i

jtors may submi ‘ ,
credi y belonging to @ class,as listed against the entry No. 12, sha| indicate




